Form No. 12
Chamber Summons. (Rule 126)
IN THE HIGH COURT OF J UDICATURE AT BOMBAY
ORDINARY ORIGII\IAL CIVIL JURISDICTION

SUIT.NO. OF 19
............ eresessssresisesssesesassesssere: PLAINTIFF
versus
...................... DERENDANT.
Letall pames concerned attend before the Judge in Chambers on ..........cceueuu.e.
the .cccoevvrennes day of ....... wooieee. 19 at 11 O’clock in the forenoon on the hearing of

an application on the part of the (plaintiff or defendant, as the case-may be) for
(specify rellef claimed).

Dated HhiS covevevriccerinresensgerenenss 42 OF covverernennnn19
ThlS ChamberSummons has beenissued attheinstance of .......ccvveunnee Advocate
1 {0) SO NSO
(Signature of)
AdvOCate fOr ..eunvvrrrrerrrniinn.
To
“(State names of parties). , ‘ A
N.B—Affidavit of v..cocccorrcerreen dated the ................. day Of ........ce.... 19 Will

beusedi in support of this Chamber Summons.‘



